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Members are held up. Many of our
Membrrs went to the Airport and returned
since the flight was cancelled

MR, SPEKER ; The Minister is just
wow going to make a statement on this
matter ?

PERSONAL EXPLANATION
SHRI MORARJI DESAI rose—

MR. SPEAKER : 1 asked him yester
day. He sent me something in writing just
when I was entering the House.

st af wew (Frenw) - wEs
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SHRI CHENGALRAYA NAIDU
(Chittoor) : Ler Shri Morarji Desai's
letter to hon. Speaker be read first.

SHRI MORARIJI DESAI (Surat):
This is the letter which I wrote to you, Mr.
Speaker, I quote :

‘“My dear Speaker,

Shri Shashibhushan, M. P. from
Madhya Pradesh, made a totolly false
allegation against my son on 26-11-.70
in tho course of a question on a Call
Attention Notice that he was caught
with gold In a car while comlng from
Meerut on 24th November, He also said
that Shri Srivastava who Is in the
Directorate of Enforcement tried to
hush up this case.

My son was in Bombay on the 24th
of November and has not left Bombay
during the last two months. He couid
not therefore be travelling in a car from
Meerut on that date. This allegation is
therefore false and absurd and has been
deliberately made to defame my son
and also myself indirectly. There can-
not be & grosser and more reprehensible
vse of the right of an M. P. to speak
with impunity in the Lok Sabha. If he
makes such an allegation outside the
House, he will be promptly prose-
cuted and sued for defamation.
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It is also mentioned in the news-
papers that I was preseat in the House
at the time and said nothing. Tt is true.
I'wasin the House at the time, but I
did not hear this false statement, as 1
was sitting on the back bench talking to
a collecague. 1Ilearnt about this
reprehensible aspersion afterwards and
read it in papers yesterday. 1 verified it
from the Parliamentary record today
and am therefore writing this lctter to
you with a request to ask Shri
Shashibhushan to apologise to me and
my sonin the House for making this
utterly false allegation in the House,

I also request you to allow me to
raise this question in the House on
Monday, the 30th inst. soon after
question hour.

Yours sincerely,......

~This was wrltten on 28th November
and sent to you.

SHRI J. M. BISWAS (Bankura) : The
same allegation earlier came out in Blirz
and other papers with facts and figures.

(Interruption).

MR. SPEAKER | Mr. Shashi Bhushan
sent me a letter that he was going out for
a week. When he came back, 1 asked him
to supply me the information. On the same
day he give certain documents, but he took
them back to prepare "a statement. So 1

allowed him. «ff qyerest 2ar & apgar
o 93 faar &, 7wl oo ot 96 §
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DR. RAM SUBHAG SINGH (Buxar):
You should ask the hon. Member to
apologise because there is no basis for his
wllegations. This is baseless and absolutely
unfounded. Tnerefore, you should ask him
to apologise.

SHRI MORARIJI DESAI : May I say
that the hon. Memoer s making matters
worse for himself 7 If any allegalions are
there against my son, and Government
want to inquire, nobody has prevented
them from doing it. There was a discus-
sion tere about this, and the allegation
was fully refuted, and the Prime Minister
also had said that she accepted that the
allegation was all wrong.
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Now, this particular allegation has been
entirely wrong and so absurdly false, and,
therefore, he should apologise, My son
has also written a letter to you in this
matter, where he has also said that he was
there in Bombay and he was not here at all,
Therefore, it is such a false allegation,
Unless he can prove, itis no use saying
this. What business had he to say that ex-
Finance Minister’s son or the Deputy
Prime Minister’s son was involved 7 Why
did he mention that ? If he had mentioned
only his name and Shri Shrivastava’s name,
then perhaps, I may not have anything to
say. But he had brought in my name and
that was how he wanted to cast aspersion
on me. Therefore, he ought to apologise
and express his regret about the allegation.
I think he owes it to me that he should
apologise.

I $AT W qoF ¢ FIT @ET AG
At {1 oY wfw g F Y s war
g 97 3z 39F T ¥ oA FAedard
AIFTT O T @ E...(Frrema) .
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SHRI BALRAJ MADHOK (South
Delhi) : You will ask him to withdraw the
words. Why allow all this trouble ?

MR. SPEAKER : 1 did not hear it.

SHR1 BALRAJ MADHOK : The
words used are so bad. He should with-
draw them.

DR.RAM SUBHAG SINGH : What
he has said is baseless. Therefore, you
should ask him to apologise (Infrruption).

MR. SPEAKER : Why do hon.
Members spoil everything (Interruptions).
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SHRI S. M BANERIJEE (Kanpur) : 1
have a submission,

MR. SPEAKER : 1 have allowed only
one point of order,

SHRI J. B. KRIPALANI (Guna) : If
you allow one member to abuse others and
if you give no protection, then others will
also be tempted to take the law into their
hands and return abuse for abuse. This
will make confusion worse confounded.
Therefore, you must put down this kind of
abusc of members in this House. |

MR. SPEAKER : 1 did not hear what
he said.

SHRI BAL RAJ MADHOK : We are
now discussing the question of the veracity
of some charges levelled by Shri Shashi
Bhushan. In between, onc member has
abused another. We are asking that you
should direct him to withdraw those
words. Otherwise, we will return it in the
same coin. Then where will it end ?

SHRI J. M. BISWAS : I have never
abused anybody. I said it is a case against
Morarji ka bachha. 1 am not Hindi-
speaking. What is wrong in it 7

MR. SPEAKER : I am not going to
allow any bad remarks.

SHRI RAM KISHAN GUPTA
(Hissar) : What about Shashi Bhushan ?
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MR. SPEAKER : 1 am very sorry. He
will have to withdraw it. He must with-

draw it.

SHRI J. M. BISWAS : Kindly, allow
me to explain. His allegation is not the
gospel truth. I have my right to explain.
If I have called them that, definitely I
must withdraw it. But 1 have not called
them that. -

MR. SPEAKER : Did he say it or not.

SHRI NATH PAI (Rajapur) : We
heard it.

SHRI KANWAR LAL GUPTA : We
have all heard it.
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SHRI VASUDEVYAN NAIR (Peermade):
If a Member says that he did not say
that, you have to accept it.

oft gwmrER [t ;o gw gaA A
g & 1 (suaem) .
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SHRI PILOO MODY (Godhra) : Ona
point of order. What was that point of
order 7

ot qmea wwl : gAwiAAST R fw
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SHRI D. N. PATODIA (Jalore) : There
are two specific issues involved in the
matter. One is whether by quoting the
name of Shri Kanti Bhai, Mr, Morarji
Desai was involved or not. Mr. Shashi
Bhushan made it clear, On 26 November
when he said ‘Kanti Bhai son of the ex-
Deputy Prime Minister aud Finance
Minister’ was iuvolved, there was clear
intention to involve the prestige and
reputation of Mr. Morarji Desai and he
cannot get away today by sayiug that he
meant nothing against Mr. Morarji Desai.
Secondly, there were certain spocific charges
made by Shri Shashi Bhushan. Today he
has failed to prove those charges and he
has made rambling remarks on some other
matters. If you arc satisfied, as Chairman,
that he has not proved those charges, it is
opep to you to reprimand him.

SHRI NATH PAI : Sir, [ think the
House is called upon to take a calm and
cool attitude towards the issue which has
been raised here today, It is mnot Mr.
Morarji Desai’s reputation or the reputa-
tion of Mr. Kanti Bhal Desai which is at
stake. Of late there has been severe
criticism of the way Parliament conducts
itself, The recent occasions on which
some persons come to be admonished or
reprimanded by you have also drawn some
adverse criticism. There is such a feeling;
whether it is genuine, justified or not is a
different matter. None-the-less we have to
take note of it. There is the feeling that
Parliament is super-sensitive about its own
rights and not about the rights of citizens,
There are two issues here. There is a
Member involved; there is a citizen
involved. The Member and the Citizen
happen also to be closely related. So far
as Shri Morarji Desal is concerned, I
think you ought to have told this House
that after having given sufficient opportu-
nity to the Member who made the
allegation, you are satisfied that there is no
evidencc to substantiate that allegation, 1
invite you, even at this late stage to guide
us because so far as the reputation of the
Member is concerned, I think you are the
legitimate and the first guardian because
the reputation of Members cannot be
scparated from that of the House as a
whole. There was the other thing in which
e demand has como for investigation.
When wo raise the names of cititens—he
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may happen to be Kanti Bhai also whose
name has come on previous occassions—I
think itis fair that the Member should
accept the kind of suggestion that 1 am
making, not to say that I wlll say here in
this House, since I am protected, what 1
like, but I shall do my other duties as a
citizen...(Interruptions). 1 am not concerned
with party politice in this matier; itls
absolutely important to realise that there is
no question of the reputation of any party
or individual but of Parliament as a whole
and the nation is taking a critical view ot
how we conduct ourselves on this issue.
Then, It Is only fair that the hon. Member,
having used tho platform of this House,
goes in the open and repeat the allegation
which he has made here, if he Is propared.
Therefore, 1 made a distinction between the
two issues, that of Shri Morarji Desai and
Shri Kanti Bhai Desal. Regarding the first,
hejhas made amends and sald that he did
not mean him. Mr. Speaker, you are called
upon, because you gave an assurance and
you extended the time to satisfy yourself.
Regarding the sccond, I would request
Shri Shashibbushan that he repeat the
charge, since it must not appear that we
teke the privilege of Parliament to attack
those who cannot defend themselves here.

MR. SPEAKER Thank you; I
think I stand guided by what you sald. As
a matter of principle, I wanted to say
that when he made this allegation, I took
it as an allegation against Shri Morarjl
and his son together because he mentioned
both the names. I also feel that when we
actas Parliament woe have to be very
scrupulous when we levy such charges
against any hon., Member of this House,
and especially I have time and again
emphasised that we must follow the
procedure that is prescribed if wo want to
bring in the name of any person in this
Housoe or allegations or charges or what.
ever that may be. Unfortunately, inspite of
that everything is lost in the commotion
that follows sometimes,

In this particular case, the names are
two : first, a very distinguished Member
of this House, and second, his son who is
not a Member of this House. We can
take him as a citizen like any other citizen
of this country. When It came, 1 asked
him to let me know why he did not get my
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permission if he wanted to mention any
names. Igave him a chance. The very
next day or a day after, I received a letter
from him, not delivered to me personally
but it came through my office, saying that
he was going out to some place. I do not
know-he mentioned some name--and also
that he was coming back afier a weck and
will see me and explain his position. When
he came he spoke to me on these lines,
as he has suggested in his statement, 1
wanted that if it is to be taken as a proof 1
must have certain documents. Of course, he
could not supply me the documents, and he
said he would come to me again. He saw
me yesterday. 1 told him 1 have received
two letters from Shri Morarji Desai. He got
up in the House also to know what is the
position. He then said that he will, with
my permission, make a statement. 1 got this
letter on which I wanted a decision. When
I was entering the House, when I was
coming in, the letter was delivered to me.
I had no time except to have a hurried
glance, Then I saw it here.

In that letter he has demarcated and
distinguished a Member who is an hon.
Member of this House from his son, and
in this letter,as he says, the position is
like this : that he did not say anything
against Shri Morarji Desai and that he has
also expresscd his regrets to me also, that
he is very sorry that he made it without the
previous permission of the Speaker. So
far, this is the position.

As for the rest of the question that has
been raised in this House, Shri Math Pai
has made the position very clear, Should
we accept that so far as Shri Morarji
Desai's person is cocerned--Shri Morarji
Desai  personally-he has expressed his
regret 7

AN HON. MEMBER : Where has he
express=d his regret 7 (Interruption).

MR. SPEAKER : We have to go by
the statement as he has mentioned. Let us

pot go in for wishful thinking.

SHRI MORARIJI DESAI: He has
pot expressed regrut. He has only regretted
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that the has not taken your previous
permission. That is not regret,

MR. SPEAKER ¢ He said there is
nothing againt Shri Morarji Desai. So far
as Shri Moraaji Desai is concerned, 1 think
we can take it that there is nothing against
him personally. (Interruption).

SHRI HARDAYAL DEVGUN (East
Delhi) : Let him say that,

MR. SPEARER : This is what he said.
He has clearly stated it.

SHRI PILOO MODY : Let him say it
himself in the House.

MR. SPEAKER : He says--I heve got
the English translation also, *I did
mention the name of Shri Morarji Desai,
but there was no allegation made against
him. (Interruption).

SHRI SHANTILAL SHAH (Bombay
North-west) : If a slur on Shri Morarji
Desai was not intended, why was his name
mentioned ?

MR. SPEAKER : I am going by the
facts, If he did not make any allegation
against Shri Morarji Desai, Ishould take it
there is nothing against Shri Morarji
Desal nor did he bring anything else.
(Interrupion). Let me be clear about ft. Let
us not makeit a matter of debate, I do
not like it.

As for the other matters, the position
still stands : that he has not withdrawn. Is
it like that ? (Iarerruption). On the other
hand,, ShrilMorarji Desai...(Interrution)...
I get distracted.

e, T T@ ¥ ww o
¥ & afwmar § @Y & wew 9
g1 o€ i A arg @t & wgar
g wod Sud wTs a2 efag
IO G CO B O Gl
wewrd § 7 XD ara. A 2, & grow ¥
Y 33aT a1 @ F G @i < TG w@T
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a1 ¥7 719 a7 & fF @t a A
FI 1T 3‘. That is finished.

SHRI KAMAL NAYAN BAJAJ
(Wardha) : May I say......

MR. SPEAKER : 1 am not yielding.
Kindly sit down. If you want the matter
to be further complicated, 1 will allow you.
If you speak, T will have to allow others
also from this side.

SHR1 KAMAL NAYAN BAJAl: I
want to help you.

MR. SPEAKER : Then I will need
their help also. Why do you complicate
it? Asfar as Mr. Kantibhal Desal s
concerned, we treat it an allcgation against
acitizen. AsI have asked him in your
presence, he is not withdrawing it. What
procedure should we follow when the situ-
ation is like this T WIill you give me time
to think over it ?

HON. MEMBERS : Yes.

SHR1 MORARIJI DESAI : In the first
place, he deliberately mentioned my name
and when he says there is no allegation
against me, that is obvious. But why did
be mention my name 7 He oughtto be
sorry for it.

MR. SPEAKER : Are you sorry for
it 7 He is sorry.

SHR1 MORARIJI DESAT : He has also
written a letter to you. Either he should
prove it to you or he should make a state-
ment outside in the press and we will take
itup in the court. These are the only two
courses open. There is no other course,
open.

st afn quw : aere W@, W
¥ JeaT F @Y Fgr, ggr o o A%
fear i Ao W & oft sfer
T8 gR B garfasa T@ § 1 TR
g%t 1§ ¥A9 @ 9gA § a1 § TS
fau foiz woam 21 wgt a5 St ok
&I JaTH § Ig5 fqq ard oy arcey 8
qATT IHFT vFITALT FY AT
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SHRI BAL RAJ MADHOK : We are
not concerned with that.

MR. SPEAKER :Iam not concerned
with that. I have to decide this question :
When the names of citizens or officers are
brought in and repeatedly insisted upon,
what procedure should we follow 7 Mom
of the citizens or officers against whom you
make allegations are not present here and
in spite of the best care by the Presiding
Officer, they slip in. Those citizens or
officers represent to the Speaker or the
members saying, *'1 am unrepresented in the
House. What should I do to make
my position clear 7"* We must consider
this position and evolve a general proce-
dure aboutit. AsI havetold you,1 am
going to think about it. (Interruprions).
Now, nothing more about it. Papers to be
laid.

12.58 hrs.
PAPERS LAID ON THE TABLE

REVIEW AND ANNUAL REPORTS OF
CENTRAL INLAND WATER TRANS-
PORT CORPORATION, ANNUAL
RBPORT OF CENTRAL ROAD
TRANSPORT  CORPORATION
AND STATEMENTS ETC.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH) : I beg 10 lay on the Table —

(1) A copy each of the follhwing papers
(Hindi and English versions) under
sub-section (1) of section 619-A of
the Companies Act, 1956 :—

(i) (a) Review by the Govern-
nient on the working of  the
Central Jnland Water Trans-
port Corporation Limited,
Calcutta, for the year 1968-69.

(b) Annual Report of the
Central Inland Water Trans-
port Corporation Limited,
Calcutta, for the year 1968-69
along with the Audited
Accounts and the comments



